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(OELIUErED BY HON*BL£ SHRI 3.P. SHARMA, MEMBER (3).)

The petitioner in this CCP against Principal

(By name}, Rajkumari Amrit Kaur Cellege of Nursing prayed

for institution of contempt of court proceedings. The

petitioner filea Ca 570/91 uhich uas decided on 5.6.91

uith the follouing directions to the respandent;-

^Ue are, therefore, cf the opinion that the
respondent take steps to regularise the services
of the applicant in consultation uith the SSC
and the age restriction shall be waived in the
case of the applicant if she has become overaoe.
The services cf the applicant shall not bo
dispensed uith if there is still a vacancy and
the junior to the applicant is alloued to uork
and if that is the case, the applicant should
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the minimum of the pay scale of

u<\ above through

inore uill be no order as to costs."
costs.'

Th. ail.g.tions cf the petitioner is that she oas not
alloued to resume the duties ner released her salary.

The aliased ccntemener filed the reply that letter
uas written to ssr in pursuance of the judgemrnt but
SSC by their letter dated 19,12.S1 stated that Deptt. ef
Personnel 4 Training be appraached for issue of instructicns
tP the commission regarding conduct of examination ef the
applicant. It was also informed that the next examination ws,
going to be held on 27.9.92. It is further stated that
no junior to the applicant was/is working in the college
and one general vacancy has been filled up on 15.11.91
through SSC.

f

Ue have heard the learned counsel for the petitioner
and the proxy counsel for fl/s haj Kumar Chopra appearing
ror the alleged ccntemener. It is stated by the ounsel
that the matter be disposed of en th, basis of the pleadings
available on record of th,^bove contempt file.

y

firstly, the responden(v2;?ieged contemener has
sufficiently complied with the oirecticns in issuing a
letter to SSC & slso to the Dectt nf o i

ination ^ Porsonnsl 1 Training.a log exani/can be token by the applicant as mentipned
rn thoi. letters. Regarding reinstatement ofthe epplicant,

the direction uas to reinstate the applicant provided
juni_r to the applicant is working and also there is

a vacancy. No junior to th, applicant as stated in the
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r^ply Is working Wi^nstead i rsgular candidate from
SSC has joined. The i!^>4tiEipal has suorn an affidauit
In which she deposed that aajtt^ggrawal's services
ware terminated on 1.8.SI. She wia:^appcinted on
2e2e91 for a period of six months.
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Thus, ue find that no case for contempt
made out. The notice issued is discharged.

( 3.P. SHAKPIA )
MEP1BER (J) ( P.C. BAIN )

flEMBER (A)


